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[Shri Abid Ali]
the other two reports earlier than the
House rises. the Khosla Committee re-
port may be taken up What 15 wiong
1n that request?

hd R

SHRI M. P. BHARGAVA: What Mr.
Abid Ali wants 1s that 1t may be in-
cluded in the agenda if time permits
T have no objection to that

1laE DEPUTY CHAIRMAN 1 do
nct think 1t will be possible on that
day

SHRI ABID ALI- What 1s wrorg 1n
my request? I say if there 1s ume left

THE DEPUTY CHAIRMAN: I do
not think there will be time left

SHR] JAISUKHLAL HATHI: 1 will
have to consult the Minister concern-
ed

THE DEPUTY CHAIRMAN 1 do
not think there will be any time left
for that revort to be discussed

SHRI ABID ALI- Why have you
turned down my request?

THE DEPUTY CHAIRMAN: I have
not turned down I said there 1s no
fime.

SHRI ABID ALI: Kindly place 1t
on the agenda (Interruption by De-
puty Chairman) Please listen. If the
other discussion is over earlier the
House can take up the Khosla Com-
mittee Report What is the objection?

THE DEPUTY CHAIRMAN The
House 1s agreed to discuss one report
on Friday

SHRI ABID ALI: Please put 1t lo
the House and let 1t be rejected

THE DEPUTY CHAIRMAN: Mr
Abid Ali wants the other report to be
discussed on Friday.

SOME HON MEMBERS ' No

THE DEPUTY CHAIRMAN. The
House does not seem to be of the opi-
nion that it should come up on Friday

SHRI ABID ALI: On what basis do
you say that?
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THE DEPUTY CHAIRMAN: I can-

not be voting for that
SHRI ABID ALI: I do not know

what to say You are the DPresiding
authority It 1s unfortunate.
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T[THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA {CHARAN SHUKLA)
Madam, I beg to move :

“That the Bill to confer on the
President the power of the Legisla-
ture of the State of Bihar ‘¢ make
Laws, be taken into consideration.”]
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safEdr 7@ faad §k 5w ¥ asE
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T faggs & Javq § UF qAATEHT
wfafs s ag & F9a weufy Y A
faggst & @ A A FEA F qEA R
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0 FTH el 19 w91, 39 g
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The question was proposed.

st dro oo wew (fae) : wEeaT,
N fagas 9t gEw & amed omar 2
Fzgmfaduswr g &K & faow 3@
frar swng & m® wdwfa, afs-
[ faaet fages 2 1 aw 41 qfga=
faiely @ 1 9fF fage & Y w=wh
A A0 T} A egwfa wEe
AM FAT g3 A gfauw faddy w9
g 2, ™ o g fagms v afqaw
foduet &, THawmfw & 1 wmfAg A
=9 &1 fag FTar g o
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g oaFArg 1 faEm W g ow el A
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e 98 FWE # O Frar d A
A Y ardf &Y, 3w AW ® w2
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FAFH T AW FLH S g7 FUY qE
FAFE AR § I A q@T Al
wa fegmar #w3 fear | weafa waea
fexrar @ rar ofteafy geg ?
Teeafs e femar @9 F wgw,
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[sfr dro w0 HEw]
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AT W qER F JT AUN A-NEHT &
ST FT FTATAT, TG IAF AT HT AT G
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¥ AT 9d ¥ F AR F W) Arfers A
AT T E | 39 0§ Fgan § F o= e
fergea @ udr afefeafa sm v &
fr fret o aret @ agaa g Afera
FaATE ar g9 & §=ar g fF aEr
afefeafs & s F qarfas 3% 757
FAET AT GFAT &1 AqTA IH 9T
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Ay JE 1 R SW qEA &
foafaer & & @&y ot FY Fgar FEATE,
39 AIFTT A FEAT ATRAT g AT
W ot afefeafr 2, s Sy gfen @
I oFaY W@ FT forAer q9 7O
wAdaE & qaTfas WEA T §EaE
JaF TenH  HO Afew | 39w fae-
far § & wrgar g fF fageF & qwe
o Qoé, fagre F STTHo UHo o
2 S AW o FNd @ R SEE
afm agrd f F1gT @ sl 9EH
warfas a8 9T qO-FTE q9 | A
ITF gL Y FIE gAY AGY g, ASA
qrERT grEx FTAZ AAT AT SART U
wdt & AfET FIFET S ST EAE
Tg F=T #Y fau qar iR agr & afe-
wia #ifesr & gaew F 1 4 qET
@t gegAgrar st fagr & wofme
WY § I AT ATEA AT FHET AN
MR FE FTAFT A FTFA FT TG
FHT GO F AT qATR |

SHRI KALYAN ROY (West Bengal)
Madam Deputy Chairman, 1t 1s nothing
new that power corrupts and absolute
power corrupts absolutely What 1s
happening 1n Bihar has to be seen
before we support this Bill I was in
Bihar last week Never before B har
saw so many strikes and a loss of so
many man-days Has anybody looked
into the grievances of the workmen,
whether they are workers, whether
they are journalists, whether they are
workmen 1n the Jamshedpur Steel
Factory or in the Dalmia Naga: Ce-
ment Factory or in the vast coal belts
of Jharia and Hazaribagh? Tt 1s only
th¢ other day that we have seen and
1t has been admitted on the floor of
this very House that there the g offi-
cers are behaving like the mghty
satraps of the 17th centurv (Inter-
ruption) One of the Deputy Commis-
sioners of Dhanbad had the audacity
to say before the Press that the time
has come for the mine-owners tn deve-
lop and build up a private militia to
teach the trade unions a lesson as a

|
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result of which on that very dav we
have come to know that one worker
was killed and his body was found 1n
the dinning room of the Manager, ana
later another workman succumbed to
his injuries 1n the hospital Still we
do not know what action has been
taken against this mighty coal-mine
owner Yesterday I got a report that
when a procession was golng or 1n
Jharia 1 the Kujama Colliery the
management brought outsiders and
fifty people were attacked with highly
explosive bombs and the workers were
seriously injured Why 1s all this
happening 1n Bihar today? Law and
order have nearly collapsed in Bihar
The mine-owners, coal-mine owners,
iron-mine owners, mica-mine oOwners,
all these mine-owners are in collusion
with the top officials and are refusing
to pay the workers their due wages
They are refusing to implemert the
recommendations of the Coal inines
Wage Board.

The accident rate in Bihar 1s the
highest in this country today Why did
1t not happen when the United Front
Ministry was there in Bihar? It was
because the United Front Ministers
used to rush to Ranchi, to Dhantad, to
Dalmia Nagar, whenever there was an
apprehension of a dispute But today
these officers having their lunrhes and
dinners 1n the houses of the big
tycoons, have allowed the State appa-
ratus to be completely used by the
steel and mine owners Has the Gov-
ernment any explanation as to why
the titade union workers are be.ng
murdered 1n the mines of Jharia and
why so many workers have lost their
lives only the day before yesterday 1n
the Jamrdoba Colliery of the Tatas?
Why 1s the accident rate going up?
Why 1s 1t that when such devastation
15 taking place due to floods no action
15 being taken by the Government of
India® It 1s because Bihar cannoi be
ruled as 1t used to be ruled in the 17th
century by the Moghul Hmperors
Things have to be seen properly It
1s no use financing some group of
MLAs to topple the popular regime
You have the power You have the
State apparatus You have the fdinances
You have the foreign capitalists
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But you cannot bring poace
You cannot give food You cannot
control the floods You cannot btring
smiles in the homes of thousands and
thousands of the people of Bihar who
are gowng to other States 1n search of
jobs This sad condition of Bihar to-
day 1s due to the utter negligenre, the
criminal neghigence, on the part of {ne
Central Government It 1s failing to
protect the coalmine workers of Bihar
It 1s failing to protect the TELCO wor-
kers It 1s failing to protect the ce-
ment workers And the sooner this
monstrous power goes away from the
hands of the Government of India, the
better for the country, otherwise
Madam Deputy Chairman, tomorrow
there 1s going to be a paralysing strike
1. the coal-mines of Dhanbad and
Jharia only on one 1ssue All the wor-
kers cf Bihar are feeling insecure to
be ruled from Delhi

SHRI ABID ALI (Maharashtra) All
bunkum
SHRI ANAND CHAND (Bthary Ma-

dam Deputy Chairman, 1t 1s with some
humility that I rise to speak today
upon this measure I feel humbl2 be-
cause I have been asked to be the first
speaker on this side of the House In
spite of the fact that I was born in
Himachal Pradesh, I represent B.har
in the Rajya Sabha today And I am
proud of it I can say that many times
more 1f 1t was wanted that T am proud
of it I am proud of the fact that the
State of Bihar has got a history of
having given birth to many revolu-
tionaries Even the first President of
the Republic of India, Dr Rajendra
Prasad, was born here But today
this State 1n this great Republic of
India cannot function democraticallv
within 1ts own confines My friend
from the opposition benches who, 1
found, hails from the Jan Sangh, has
criticised the action taken by the Gov-
ernment of India in the promulgation
of the President’s rule in the State

SHRI B N MANDAL Not Jan
Sangh SSP
SHRI ANAND CHAND I was told

that he represented the Jan 3angh bul
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now I am told that he represents the
SSP Anyway, 1 stand corrected
1w that extent.

What I would like to impress upon
this House 1s that nothing can be more
absurd than the proposition which he
has expounded I do not think 1t can
ever be the intention of parliamentary
democracy under which we are living
10 arrogate to the Centre the powers of
a State Legislature and thersby create
a situation where one by one the
States of the Union would be without
Governments of their own chowce and
the Centre would emerge with its dic-
tatorial rule That 1s neither visualis-
ed 1n the Constitution nor :ts func-
tioning envisaged anywhere eis2  And
1 do not think it can ever he the in-
tention of anyone here in Parliament
including the Prime Minster

Then, my friend said that even if it
were necessary for the Assembly to be
kept 1n a state of suspended arnmation
he would suggest that the Upper House
of the Bihar Legislature couid take
over the functions 1nstead of a com-
mittee being appointed by Parhiament
tc help the President to legislate akout
matters mn regard to Bihar till such
period as the President’s rule continues
there I may submit to him through
you Madam, that this proposition 1s
also not in conformity with the pro-
visions of the Constitution I will not
go Into all those aspects because we are
not debating as lawyers here Even
from the point of view of democracy,
1t would be wrong because the Upper
House 1n the State 1s not elected on
the popular will of the people It has
an electoral college which 1s not based
on adult suffrage I cannot compare
no one can concervably compare, the
functions of the Upper House of a State
with the sovereign democratic Parlia-
ment which 1s functioning her» and
to which these powers are sought to
be given for legislating for the State
of Bihar till such time as the Presi-
dent’s proclamation 1s revoked There
1§ no comparison between the two It
would be more democratic and its
functioning would be more democratic
if these powers are vested in this
House rather than in the Upper House
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of the State Legislature Now I wculd
speak a few words about the period
of uncertainty through which the se-
cond largest State in India having a
population of more than 50 millions,
Tich 1n 1its mineral sources, rich also
1m 1ts agricultural produce 1s passing
I have found 1n my so journey acruss
many countries whether 1t was the UK
or the USA the famous Patna rice
Wherever 1 have gone and I have ask-
€' for some rice to be given, they have
always mentioned Patna rice This
State rich in 1ts industrial potential,
rich 1n 1ts agricultural oproduction, 1s
to-day faced with this temporary
period of rule by the Central Parlia-
ment There 1s nothing to be disturb-
ed about 1t It had become a necessity
If the larger Republic of India which
1s reflected 1In the Parliament here
takes over a smaller Republic of Bihar
under 1ts care for a period when 1t
finds that 1t 1s unable to administer 1ts
own affairs on account of *the insta-
bility of the political parties there I
do not think any crime has been com-
mitted against democracy I* 1s only
the taking over by the larger demo-
cracy of a smaller one for a limited
period till 1t 1s able to find 1ts own
feet 1n 1ts own State I was sorry
however when I read the happenings—
I was away from the country at that
period—when  the Harhar Singh
Ministry fell and the President’s Rule
was 1mposed but on reading through
the vapers carefully and knowing the
background of what had been the fate
of Bihar even after the last General
Elections 1mn 1967, I am clear in my
mind about one thing namely, the
fall of the Ministry was brought about
not because 1t lacked the majority or
inherently the strength to face the
Onvpposttion but because within the Con-
gress Party 1tself differences had deve-
loped 1 need not go into them If
we read the papers carefully what
was happening say on June 17th or
18th 1n the Provincial Congress Com-
mittee of Bihar where there was clash
of personalities between the leadership
of the Pradesh Congress and the Chief
Minister, the writing was rlear on the
wall that with the clash there with a
small overall majority 1n the State
Legislature, the days of the Harihar
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Singh Ministry were doomed It came
out to be true Within 3 days of that
the Mimistry had to resign Its resi-
gnation was accepted and Mr Shastri
was asked to form a Government His
Government 1tself did not 'ast more
than 9 days This Government which
lasted for 9 days had also shown visi-
ble to us the political instability that
had come about I would also men-
tior the fact that at the fime when
the Congress Mmnistry which as sup-
ported by the component partes like
the Janta Party, Jharkand Party and
others could not face the Assembly
The total strength of the Ministry
which at the time of the General Elec-
tions in 1967 was at 118 had fallen
down to 112,

THE DEPUTY CHAIRMAN
Bil' has a limited scope

This

SHRI ANAND CHAND There were
defections on a very large scale from
all sides and the Ministry as such
could not remaln stable When
the Congress Ministry fell the other
Ministry formed by the Oppesition
could alsp not survive for 9 days and
that also fell The result 1s hetore us
It could not be otherwise Thc Presi-
dent of the Republic of India had to
take over the administration of this
State for a temporary period sand
through this Bill we are only adopting
s measure for that interim period so
that the Government of that State and
the laws which are to be enacted there-
in for the governance of the people of
Bihar t1l such time as a popular Gov-
ernment established there 1s carried
out through the Parliament here The
Parliament 1s a large body and a large
body such as the Parliament cannot
sit day by day for discussions and pass-
ing legislations about one State of the
Union alone So 1t 1s necessary that
a Committee of the Parliament should
be appointed and entrusted with the
task

It 1s a paradox as we see 1l {o-day
in the country that whenever there 1s
s non-Congress Government formed of
parties of varying 1deologies they do
not last There 1s no cohesion axd
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they do not last for long Therefore I
hcpe that the Home Ministry 1n the
days to come will very carefully assess
the position of the political alignments
m Bihar before the President’s Rule
there 1s lifted and a popular Govern-
ment 1s allowed to form

SHRI RAJNARAIN (Uttar Pradesh) :
Madam,

THE DEPUTY CHAIRMAN: The
Bill has been allotted only an hour I
will give you chance at one o' clock

SHRI MONORANJAN ROY (West
Bengal) Madam, 1 oppose this Bill
I oppose the President’s Rule in place
cf democratic set-up to be almost per-
pewuated 1n Bithar We do remember
the Congress President, when he be-
came the President of the National
Congress, declaring that he would rot
tolerate any non-Congress Government
and thus he tried his best to dissolve
one after another the non-Conaress
Governments 1n the States I am not
a bit surprised to see that the Bill has
come again for six month .nd Bihar
will be ruled by the bureaucrats and
m the name of the President We are
opposed to this sort of rule and in-
stead, we demand that if necessary. a
general election should be held in
Bihar mnstead of again continuing this
President’s Rule Is 1t because some
time is to be given for the Congress
Members of the Assembly there to buy
some more people so that they can
form another Government? Is 1t not
horse-trading? We want to stop this
once and for all times We had a taste
of this President’s Rule in West Bengal
for one long year We are the worst
sufferers We have seen during the
President’s Rule how the bureaucrats
treated the people We had seen dur-
mg the floods in North Bengal what
the bureaucrats did They did not care
for the people, whether the people died
or starved This 1is what actually
happened 1n Bihar also The devastat-
g floods took a heavy toll of the peo-
ple Can we except the buraucrats to
go and sacrifice their lives and to do
something? Never We have seen
immediately after the formation of the
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United Front and the popular Govern-
ment in Bengal how they worked for
the people 1n those flood-affected areas
which were previously neglected by the
bureaucrats We had seen previously
how the people mm the Goverrment
were taking dinners and lunches 1n
Darjeeling when thousands were suffer-
mg The same thing 1s happening mn
Bihar That is whywedo not support
this Bill and we demand that there
should be a popular Government 1n
Bihar and even though it may not pe
immediatlely possible, geneial elections
should be held as soon as possible
there and no time should be given to
those congressmen to buy other Mem-

bers and form agam an unstable
Government,

Lastly, I would warn about the
word ‘instability’. One day 1t will

come to the Centre also and that day
will be the doom for our demociacy.
That 1s my warning.

——

1 prM

REFERENCE TO REPORTED ENTRY
OF POLICE IN THE UTTAR PRA-
DESH VIDHAN SABUA

THE DEPUTY CHAIRMAN: \r
Rajnarain. now say what you want to
say

5t TCRAATLTACT (I T2 ) : FIH, Ao
gl d@aE F AT gwATEw fag q, v
f agr #r Fifae & AFAT § o A
SN AA S, A AW WA W IHE, AqAF
Farar fF ga w3w A faumw gwr &
FNG T AW A Ofew F A9 9@ o g
A AU OTEf & UR UF 99T &
g g9 F¢, e die $T A |1 AT
FT agx fFar &1 FUr T R
AET A3 Al WAFT HOfOEE O F O
fauras & weorer A w1 5 F@ UFYT
sgEET A A1, FUE A &9 e
TE] I9 I FNRE F9e uX, IAfad
FUT G B AT A AHT TEATRT



